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-- - 
Separate pqbg is given to ?I& Part To order that it may be Bled as a 

- -- 
separate Compilatiw. - - - - . - . 

PART IV 
Acb ol the Gnjarat Legislahrc and Ordinances promuIgatcd and R~gtdatloas 

made by thc Governor, 

The following Act of the Gujarat ~egislature having k e n  assented to by the 
President on the 18th March, 1981 is hereby published for general information. 

K. M. EATWANI* 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT Am NO. 11 OF 1981. 4 

( First publishd, after having receivd the assent of the president in t hc 
"Grrjurur Government Gazeire" on the 23rd March, 1981 ). 

A N  ACT 

furher to amend the Lml Acquisition Act, 1894, in its application to 
the State of Gujarat. 

It is hereby enacted in the Thirty-first Year O f  the Republic nf Illdia ns 
foHow~ :-. 

2. This Act may be called the Land Acqnisition ( Qujarat Amendment 
A C ~ ,  1980. 

8hotb ttblr. 

Aot I 2. In the Land Ilcquisition Act., 1894, in i t s  app~icrtion t o  the St& of Amrndmab 
o f Gnjxr~t.  in section 2.f.-- 
1894. of reation 24 of A& Iof 

( I )  in C ~ ~ ~ I A R  sixthly, ~t the end, the word "or" ahall be deleted ; and 1Sg4- 



(9) after ollruae seventhly, the following shall be inserted, namdy :- 

eighthly, an7 increaae to the value df a c q w  land scorned by of 
any cl~vironmental improvement co&in&fikd, lllade or effected on such land 
bp Govern& or a local authoriby ji & wrporation owned or controllad by 
Qovernment. 

~xp!.r~cation. --In fbis clrinse '' otlPi ion~hta1 improvement '' means any 
wortc or provision for giviug faci1it.i~ of water supply, sewer, drainage, commu- 
nity batha and Iatrihw, street lights and such other facilities to the d ~ e l l e m  
in bums on such land.:'. 
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